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Record of Proceedings

The representative of the petitioner submitted that:-

a) The instant petition has been filed for determination of transmission tariff for
2014-19 tariff period for Replacement of 315 MVA 400/220 kV ICT | with 500
MVA 400/220 kV ICT at Purnea Substation under Eastern Region
Strengthening Scheme (ERSS XII) in Eastern Region.

b) The petitioner has claimed total additional capitalization of ¥492.30 lakh for
2014-19 tariff period.

2. The learned counsel for Rajasthan Discoms sought time to file the reply to the
petition. The Commission directed the respondent to file their reply by 18.3.2016 and
the petitioner to file their rejoinder if any, by 22.3.2016.

3. The Commission further directed the parties to submit the information within the
stipulated time and in case the reply and Rejoinder is not received within the
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specified date, the petition will be disposed of on the basis of the information already
available on record.

4. Subject to the above, order in the petition was reserved.
By order of the Commission
Sd/-

V. Sreenivas
Dy. Chief (Law)
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